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Allotment of ration depots 

3810. SHRI MOHINDER SINGH KAL-
YAN : Will the Minister of CIVIL SUP-
PLIES, CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION be pleased      to 
Mate : 

(a) what is the criteria being followed 
in allotting ration depots to applicants; 

(b) whether special considerations are 
showns to applicants from scheduled Caste 
and Scheduled Tnbe communities; and 

(c) what is the state-wise break-up of 
ration depots belonging to dealers from 
Scheduled Caste and Scheduled Tribe com 
munities ? 

THE MINISTER OF STATE IN    THE 
MINISTRY OF CIVIL SUPPLIES,  CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION WITH ADDITIONAL CHARGE OF 
THE MINISTER OF STATE IN THE 
MINISTRY      OF    COMMERCE    (SHRI 
KAMALUDDIN  AHMED)   :   (a)   to   (c) 
The operational responsibility for implemen-
ting the Public Distribution System  (PDS) 
rests with the State Governments/UT Admi-
nistrations.   Decisions regarding opening of 
fair price shops,  including  policy  relating to 
preferences are taken by the State Gove-
rnments/UT Administrations. The  Central 
Government has written to the Stale Gov-
ernments/UT Administrations advising them to 
consider reserving a percentage for issue of 
licences for running  a fair price shop and  
kerosene  oil  depot   and   coal   depots under 
the PDS to persons    belonging    to Scheduled 
Castes/Scheduled Tribes.    Some State 
Governments have fixed quota system of 
preferences in allotment of    FPS/kerosene oil 
depot/coal depot to Scheduled Cas-
tes/Scheduled Tribe*, in their States.    The 
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details regarding actual allotment of FPS/ 
kerosene oil depots granted to SC/STs are not 
maintained by the Central Government. 

 

Participation by women and rural people 
in consumer movement 

3812. SHRI VIREN J. SHAH : Will the 
Minister of CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION 
be pleased to state : 

(a) whether it is a fact that the participation 
of women and rural people in the consumer 
movement is at present quite negligible; 

 

(b) if so, what are the detail* of thiir 

participation,   State-wise;   and 

(c) what steps Government have taken or 
propose to take to involve their maximum 
participation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION WITH ADDITIONAL 
CHARGE OF THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) : (a) to (c) For 
strengthening and broadbasing the consumer 
movement in the country, the Government 
encourages the participation of all consumers 
including women and rural people. 
Government has taken a number of steps 
including provision of financial assistances to 
voluntary consumer associations, organising 
national/regional/state level seminars for 
involvement of people at the grass-root level 
and institution of national awards under which 
preference is given to women and those 
working in rural/tribal areas. Government have 
also announced a separate National Award for 
women consumer activists from this year. 
Apart from the above, special provisions have 
been made in the Consumer Protection Act, 
1986 and the Rules made thereunder for 
nomination of farmers and women in the 
Central Consumer Protection Council and State 
Consumer Protection Councils. The three-tier 
consumer disputes redressal agencies also have 
one woman member each as provided under 
the statute. 

 


